1)§\3.96 b

oh-atfee

. - Shri, Jitendra, Prasad,

Shri, M, L. Paswan, Registrar Incharge, |

L B B Y B)

:5‘

Learned Counsel for the applicant is absent, Defects 1!

. _ : |
noted under itezmrno. 6,11,21 to 23 of the Scrutiny Reporf?.
must be removed by 22.3.96,

R

5 P .‘

( M, L, Faswan) |
Registrar}'I/C

Shri M.L. Paswan, Renistrar 1/C.

i All the defects have been removed. Let this

' N : U
case be placed before the Hon'ble Bench on 4.4.96

for héarinq on admission,.

| gacﬁ ~(M.L. Pasyan)
Shari 45‘£)ﬁ"’£ egiwtrar Renistrar 1/C.

Since the Divisioa Reaun ivhot
Svailadle at present, jet this ase-be
adjouraed sine dic i} 1he Bivision

Beach js svailable. :
é\ RegisM

/applicant : None,
adjourned to 22,11.1996 for admission,

Counsel for t

/S}\__, )
(D.pPurkayastha) <{K.D.Saha)

Member (J) Member (&)



g.\- 1‘94/9’6. I | }
L "anw_
T f Kx -
5./ 22.11.96..  List it on 2.1.97 for hearing on ddmission.
A » \g :
/ces/ o . : ' (v.N| Mehrotra):
S | ' Vice=chairman

6/02.01.1997 Since UB is not av=ilable, thepcase is -

ad journed tp 27.01,1997 forTadmission.\ﬁxéx/ R '¢+1

kv N.Mehrotra)

SKJ v o o : _Vice-Chai:man
7/27.0}557 a . Ligﬁ«on 12.03.1997 for admi§siéﬁs$/f/‘ ’ 'L
. E _ \NQN (YEN.gehyoéré)f
SKJ : Vice-Chairman
8./ 12}3.9?, Shri P.K. Verma, the COthel For thel applicant.

The learned counsel for the applicant

requests>ﬁOr’timeﬂtolfi;g clear copy of the U

rECruitment'rules; 1992. Time is allowed.| The .
case 1is adjournédito{6w5;97zﬁor hearing on adj;?éion.‘
T &\ (\ .

/ces/ ~(5.R. Adide) \ (VNS Mahrotra)
' Member (A) . B ~ Vice=-chairman

i _wewe
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‘Counsel for theqapplicént..SHri P.K.Verma

P

Heard the lesarned counsel for the appﬁgcant.
Issue notices to the respondents to shou causééwhy

d.ﬁ.'méyhk pe admitted for hearing. List on

"25,7.97 " “'for hearing on admission. Requisites to ue

filed within two aays. _ K; »“‘;,
| © " (V.N.Mehrotra) 3
(gegSZ?U(QSmar) IR Vice-Chairman
\ . ) ..
10/25.07.97 N\
‘ | n b
List on 16&09.1997 for admission.&) ?

(V.N.Mehrotra)

a* {qxjmyyb S IR ' ) sz, L ' ;. 'Vice~0?airman
p

110/ 1019o970 NDne for the applicant.

i

w/f E List it on 17.11.57 for admission ulth the

" name of Snrl P.K. Jalpurlyar ag c0unsel for tha
respondents.,

/

(R. K;;%%;aj’je . (V N. Mehrotra) _
. Memp®T (A) ' Vlce-chairman

“12./‘17?11;97‘ Shri P.K. Verma, the counsel for applacant.

The notices issused kax on ?espondents No. 10 and
11 returned unserved. Lst Fresh notlces be 1ssued.~The

apollcant to file requ131tes within one usek,

Tha matter

Wive

(V.N. mehrotra),,\ﬁ‘
Vice-chairman

be listed for adm1331on on 23.1.98.

4f _ % .




~ \
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—-—‘ _ o i Ve oa
23.1498 Since Bench is not, svailatle, list on
LMl . 2.4,98 Ffor edmissiaong Y
. - ' \
NI - - (VK Sriveastaga).
// . : e v. S . | | | Dy Regl‘strdr
/ M)& 14/02.04., 98 “/s not £iled so far, Sh ri J.N.@andey,
Jyw | learned SSC for the respbndents prays for and is
ov"'j,* : allowed two weeks time to file W/s, Rejoinder, if any,
‘ | may be filed within ene week thereafter, ~ |
o - List on’ Al .05.1998 for admission. -
. 2 s
(G.Nazasimham) (LeR. K. Prasad)
SKJ Member (J) - Member(a)
15/21,05;98

On request made on behalf ofthe counsel fof -
the applicant, case is adjourned to 13.08.1998 for

i , admi.ssjon.
(L. ReK, Prasad) (V.N.Mehrotra7 "~ .
SKJ - Member (A) Vice-Chairmmn - |
16/13,8,[1908 At the request made on behalf of the learned counsel °
" for the applicant, one week further time is aliowed to /

file rejoinder, List for admission on 6,11,1998.

$9¢  ( LeR X Prasad.) | . ( V.N,Mehmotra )
dffw %/ . Mem;.er' (a) C .Vice_-Cha:erm
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Note of Resistry

Orders. of the Tribunal |

17/5a?¥y¥993,

MPS,

18/1.2.1999

X 2046 20.7.99

SKS

P\ [ ' R B o
R | , % As the pleadings in this case are comp lete,

19/29,

Shri B. Kumar, counsel-for the applicant,

None for the reSpondén'tisz .o

Heard the 1earned counsel for. the applicant,

list it for hearing om 1,2,1999. In the meantime,

the private res_r_iond.entg may Pile their W/s. :

(LakshmZ@Jha) | \ | |

. ( L,R,K.Prasad )
Member (J) - Member (A)

b

List it for hearing on 29,4.1999.
ok~
( Lakshman Jha ) ( L.R, K, Prasad )
Member (J) Member (A)

¥or wantof time hearing is adjourned
0 26,07,1999.p

L. Puing 1%e “(5.Narayan)
Member(a) Vice-Chaiman

None for thé applicant

List for hearing on 1.9.99.

( Lakshman Jha )
ember (J)

( L. Hmingligna )
Member (A)



ERRSCI

21/1.,9,.99 Sh. P.K.Verma, counsel for applicant. o _
Sh. P.,K.Jha, on behalf of Sh. D.K.Jha, AsSC, for respondents,
List it for hearing on 26,10.99 .

AKJ : (LYJHA) - (L.R.K.PRASAD)
. MEMBER(A)

MEMBER(J)

22/26},10.99 For want of time, the hearmg is adJourned to

Xn 12,1999, o : _ ‘
(L.Hningliana) = (S.Narayan)
SKI Member (A) R . Vice-~Chairman

Ll

123/01,12,99 - Since the DB is not avai lable today, che hearin;
‘ is adjourned to 10,01.2000,

ingliana )

ST Member(a)
24/1GC,1,2000 None for the applicant,
Since D.B. i3 not available, list it
. for hearing on 21,2, 2000, W
v e ( Lakkhman Jha )& .
MBS, Menber (J)»
25/21,2,2000 "None' for thé applicant,
Lif‘i it foé: hearing on 28.3,2000.
SRK/ ( LAKSHMAN JHA ) (L.R.K+ PRASAD-)
P - MEMBER(J) ' MEMBER (A)
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« . .
26/28.3.,2000  None for the applicant.
’ ~ sh. D.K.Jha, ASC, for ‘the respondents.
As DB is not available, list it for hearing
on 28,4,2000 |,

AKJ o  (L.THA)
, : . MEMBER({J)

27/28.,4.,2000 None for the parties.
List it for hearing on 12.5.2000

LN

e

AKT L .HMINGLIANA) . (L)
: MEMBER () _ MEMBER(J).
28/12.,5,2000 None for the applicant, ' - .

Jr. to sh. D.K.Jha, ASC; for ‘the respondents.
It appears that the applicant is not appear-
ing for the last several days. It shows that the

applicant is not interested keft in O{ﬁb¢ﬁ%§
i
-the case. Accordinglyfthis OA is dismiSSed for
de ault.v
ARJ : (L .HMINGLIANA) " (L.JHA)
MEMBER (A) :

MEMBER(J)

J——




